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fnterst of Foreign Loans STATE IN THE MINISTRY OF PARLIAMEN-
T ARY AFFAlRS (DR. ABRAR AHMED): (a) 

t 063. S HR I RAMA KRI SHAN GovemmenthavesoughttheassitanceofWorid 
KONATHAlA: Will the Minister of FINANCE be 
pleasedto state: 

(a) whetherthe Government have decided 
to pass on the same rateot interest as charged 
by the Worldbanand International Development 
Association to the State Governments forthe 
World Bank and I. D A assisted proejcts in the 
States; 

(b) whether this would incerases the re-
sources ofthe State Governments; and 

(c) if so, the amount ot interest likely to be 
saved by Andhra Pradesh during 1993-94 in 
respect of World Bank and I.D.A assisted 
projects? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE THE MINISTER OF 
STATE INTHE MINISTRYOFPARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a) 
No.Sir. 

(b) and (c). Does notarise. 

[ Trans/ation) 

Discussions with World Bank for Revival 
of Sick Industries 

1004. SHRIBARELALJATAV: 

Bank for restructuring and rationalisation of 
some public sector enterprces. 

(b) Discussions with the World Bank are 
going on in this regard. 

Air Travel Faeilityto Foreign Tourists 

1065. SHRI URPENDRANATH VERMA: 
Will the Minister of CIVIL AVIAITON AND 
TOURSIMbepieasedtostate: 

(a) whether the toreigntouristsJtrawelers 
have to wait for many days at air ports in the 
countryforgeetingseatsinthefilghtsinspiteol 
reservation of seats in advance; 

(b) ifso, the reasons therefor;; 

(c) the number offoreign tourists/trellers 
who could not get seats in the respective filghts 
alth Palam Airport. Delhiin MayandJune, 1993 
while they had reservedtheseseats in advance: 
a1d 

(d) the steps taken or propose to betaken 
by the Government in this regard? 

THE MINISTEROFCIVILAVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD): (a) 
NO,Sir. 

SHRIMRUTYUNAYANAYAK: . (b) Does not arise 

Will the Minister of FINANCE be pleased (c) and (d). No specific cases has come to 
to state: the notice of Indian Arilines. 

(a) whether the Government have held 
discusisons with the World Bank in regard to [English) 
reviving the isck industries; and 

(b) ifso, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRYOF FINANCE AND THE MINISTER OF 

MishandingofBaggage. 

1066DR.A.K. PATEL: Will the Minister of 
CIVIL AVIATION AND TOURISM be pleased to 
state: 
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(a) the number of instance of mishandling 
ofbaggege bytheemployeesof he Indian Ariliens 
during the last three years, region -wise and 
year-wise; 

(b) the total amount of compensation paid 
to the customers as result thereof during the 
above period, region-wise and year-wise; and 

(c) the action taken or proposed to betaken 
to check recurrence of such cases furture? 

THE MINISTER OF CIVIL AVIATIONA 
ND TOURISM (SHRI GHULAM NABI AZAD): 
(a) 3027 baggage mishandlign cases were re-
ported on Indian Ariliens network in he last three 
years, Regionwise details are given in Annexur1. 

(b) the amountofcornesation paid by Indian 
Air lines in the lastthree years region-se is given 
In Amneure II. 

(c) The following steps have been taken to 
streamline baggage handling;-

-Indian Ariliens has introduced baggage 
matching system at base stations 

-Security staff has intensified vigil at the 
loading/unloading points 

-Registered baggage is being delivered to 
passengers after matching the baggage 
counerfils with the bagage tags. 

-All bagage mishanaliny cases are imme-
diately reported to Indian Ariliens Regional 
Security Department for investigation and re-
medial measures. 

-The regional baggage cells have been· 
provided with CRT to immediately intiate follow 
up action in the case of reported mishandling of 
baggage. 
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